CENTRAL ADPINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

C.P. No, 236 of 1995
DU § . DU ‘

0,8, No,2104 of 1994
New Delhi this the 12th day of January, 1996,

HON'BLE SHRI N, V, KRISHNAN, ACTING CHAIRMAN
HON'BLE DR, A, VEDAVALLI, FEMBER (3)

Const. Subhash No,7581 /OAP
$/0 Kanwar Singh
R/0 Village & p.o. Naya Bans,
n.lhi - 11‘3082. ) . ey P.titiamr
( 8y Shri Shankar Raju, Advocats )
~Versus-
Shri MNikhil Kumar,
Commissiomer of Police,
Police Head Quarters,
M,5.,0, BUildiﬁg, .
1.P. Eﬂtﬂt.. :
Neuw Delhi, | ese Respondent

( By Shri Vijay Pandita, Advocate )

o RDER (ORAL)
Shei N, V, Krishnan, Acting‘ﬁhéirmaa -

The respondent has filad a reply indicating
compliance, The lsarned counsel for the pstitioner
states that only the extra pay for the psried 1992
to 1995 has pot besen paid, 1n this regard, the
learned counsel for the respondent states that
according to the respondent, the pstitionsr is not
entitlad to sxtra pay. In the circumstance, uws are
of the vieuw that as far as the #ant-nnt petition is
cnnc-rﬁlﬁ, it can be diapesod‘of ressrving libarty
to the petitioner to agitati the issue of extra pay.
Accordingly, the notice issued to the respondent
is discharged, It is opsn to the pstitioner to
claim extra pay for the period 1992 to 1995~by

 submitting @ proper reprssantation to ths respondent
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Within one month, If such a represantation ie

received, the respondent shall dispose of the same

as expeditiously as possible,
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( Dr. A, Vedayalli )
Member(J)

( No V. Krishnan )
Acting Chairman






